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to take steps in that direction.

Shri Nath Pai: An amendment has
already been moved.

Tio TR wAET Wifgn 130 &TT
N 1 el g v Foerelt Tk
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Shri Govinda Menon: Regarding the
matter whether the powers and the
jurisdiction of the Supreme Ceurt
should be extended or reduced, I do
not think it arises on this ocecasion..

¥;o W WAEe Wfgar : u ARper
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12.56 hrs.

LUNCH BREAK IN LOK SABHA

Mr. Speaker: I have to Inform the
House that at a meeting whichI held
with Leaders of opposition Groups.
and the Minister of State for Parlia-
mentary Affairs on the 21st March,
1967, it was the unanimous desire of

‘all that the House should have a

lunch break from 1 P to 2 Pa.
every day and that consequently the
revised hours of sittings should b«
from 11 AM. to 1 par and 2 PN,
to 8 ».m. PFurther, ou dayy whes



Morarji Desai. TUnless adequate
arrangements are made for what can
be called wholesome food, it 15 of no
use.

Mr. Speaker: We will discuss that
separately...

oft mra ok - Srw B & o wT
wt AT )
Mr. Speaker: Dr. Chandrasekhar,
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Mr. Speaker: I have called Dr. Chan-
dragekhar. He cannot go back now.
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ELECTION TO COMMITTEE

Posr GoabUATE INsTITUTE OF MEDICAL
EDUCATION AND RESEARCH, CHANDIGARE

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): I
beg to move:

“That in pursuance of Section
5 (g) of the Post-Graduate Ins-
titute of Medical Education and
Research, Chandigarh, Act, 1066,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members form among themselves
to serve as the members of the
Post-Graduate Institute of Medi-
ca' Education and Research,
Chandigarh, for a term of five
years, subject to the other pro-
visions of the said Act and rules
made thereunder.”

Mr. Speaker: The question is:

“That in pursuance of Section
5 (g) of the Post-Graduate Insti-
tute of Medical Education and
Research, Chandigarh, Act, 1968,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Post-
Graduate Institute of Medical
Education and Research Chandi-
garh, for a term of five years,
subject to the other provisions
of the said Act and rules made
thereunder.”

The motion was adopted.

1259 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Bhrj P. K. Deo (Kalahandi): Sir,
before we take up the general discus-
sion on the Budget. I would like to
make a submission regarding the time
allotted for the discussion. May I sub-
mit that the time should by extended
even though it is merely a Vote on
Acoount? This ls the first Budget-



